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Government of Himachal pradesh

Department of Personnel,(Appointnent-Il),
. **,fr** :

Room No.4I4,4e Floor, Arrnsdale Building,
ihimla-171002
January,2024.

H.P. Secret*iut, S
Dated: the 

1216

Vacancy Circulgl

sub.iect: selec.tion for the posts of chairman/Mgmbers in the H.p.
Administrative Tribunal_ reg.

l. Tribunar: - The H.p. Admir,r#; ;bunal is proposed to be esrablished
under Administrative Tribunal Act, l9g5 (No. 13 of lgss) with irs
headquarters at Shimla.

2. vacancy: - Applioatigns are invited for the post of chairman (l post),
Member' Judiciar (r post) & Member, Administrative (2 posts).

3' Qualification:- The quarifications, etigibillty,-;; and orher terms andconditions of the appointment wilr be governea uy ttre ,r""iri.rr'"r *,Tribunals Rcforms Act. 2021 and the Tribunal (conditions of service) Rules,2021.

As per Section 3 (5) of the Tribunal (conditions of Service) Rules. 2a21, incase of Tribunars underthe Administrative rruunai act, I9g5 (r3 of r9g5), aperson shall not be qualified for appointment as.:b) Chairmaa. unless he. _
(i) is. or hzrs been, a Judge of a High Court; or(ii) has. for a period of not tir, ,h; ,1"., years, held office asAdministrative Member or Judiciar Member in the centralAdministralive Tribunal :--

(b) ludicial Member,unless he,_
(i) is. or has been, a Judge of a High Corur.t; or(ii) has held the post of Additionaisecretary to the Govemment of India or

an-v" equivalent or higher post in the Departrnent of Legal Affairs or the

l:iyl". Department inctuding Member_ Secretary, Law
L'ommission of India: or

(iii) has. tbr a combined period of ten years, been a District Judge and
Additional District Judge; or

(iv) has- fbr ten years, been an advocate with substantial experience inlirigarion in service marters in cenr,rar Adminisratiu, rrii*l;i:;;;;
Forces Tribunal, Itigh Court or SuprQme Court.
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(c) Administrative l?fember, unless he has held the post of Additio.al
Secretary to the Government of India or any other post under the Central
Government or a state Govemment and canying the scale of pay rvhich is not
less flran that of an Additional secretary to the Governrnent of India;

Provided that the officers belonging to the All-inciia sen,ices rvho rvere
or are on Central deputation to a lower post shall be deemed to have helcl the
post of Additional Secretary from the date such ofticers were granted prnforma
promotion or actual promotion whichever is earlier to the level of Aclditional
Secr0tary and the period spent on Cerrtral cleputation after sueh date shall count
for qualifring service lbr the pu{pose of this clause.

Procedure for selection: - The Search-cum-section Cornmittee consrir.utc,cl
under the Tribunals Reforms Act" 20zl for recommending names for
appointmerlt to the said post shail scrutinize the applications rvith respecr to
suitabitify of applicant for the post by giving due r.veiglitage to qualificatign.^
and experience ofcandidates and shortlist sandidates for conducting personal
interaction. The final selection will be doue on the basis of overall evaluation
of candidates done by the Cornnrittee based on the quatifications, experience
and personal irrteraction.

Applieation Procedqre:- Applioations o1- eligible ahd rvilling persons are
requested tlu'ough proper charrnel(wherever applicable) ancl accompanied with
(i) bio"data in the proforma at Annexure-I (ii)* Certificate to be furnis6ecl by
the employer/ head of oflice/ tbrwarding authority as in Annexure-ll. (iii)+
clear pliotocopies of the up-to-date CfVAI']AR dossier o1'the officcr conraining
CIVAPARS of at least last I'ive years duly attesred b1, a Gloup A ofllcer. liv i
eadre clearance. (v) integrit-v certiticate/clearance ti'orn vigilance ancl

disciplinary angle as in Annexure-Ill, (vi) statement glving derails of rnajor or
minor penalties, if any, imposed on the officer during the Iasl ten years to the
following address; so as to reach this offrce latest by

Room No.419, 4fl' Floor, Armsdale Buikling,
H.P. Secretariato Shimla-l7l 002

5

6. No TAIDA will be admissible to the candidates to be called 1br

inte'rvie#interaction. The candidates are required to make or\r arrangernents.

Advertisefre[t and prescribed apptioation form can be clownloaded f]om
departnrental website i.e. www.himachal,nic.in/personnel.

....3.....

7

* only for serving,officers/Jgdicial Offieer$
--ii ,:
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Any applicarion, in five sets, received after due
Anrrexure as mentioned above will not be entertained.

I

To

date without necessary

. email:persbr2-hp@nic.in
Phone 0177 - 2880 851

,/
l. 'l'he chKf Secretaries ro the Government of all states in India.
2, 1'he Registrar General, supreme court of l,dia. New Delhi.
3. The Registrar/Registrar General of all High Courts.

Copy to : -fhe 
NIC, FI.P. Shimla with the request to upload the vacancl, circular,

advertisement. the Tribunals Reforms Act. 2021 & the 'fribunal (Conditions of
Service) Ii.ules. 20?l on Dop's website.

,. !f ti

Singh)
Deputy Secretary (Personnel) to the
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PROFORMA
Annexure-I

Space for
photograph
duly signed
by the
candidate

sl.
Ntr.

l. Nanre :

2. Date of Birth :

3 ( atcgorv(SC/ST/OBC/UR) :

-1. I )csi grratiorr/Prttfessitrn :

5. (lontact Details:

Present
Address

(r. ('adre;Scrvice IWherever applicable] :

7. Hducational ifications (in reverse chronolo lorder):
Name o1' Degree Year of

passin-ut lnir e rsit),/
[:c1u ii,ale rrt

Inst it rrtion

8. Work l:xperience:

8A' .for the experience as employee, Employment record in chronological order
starting u'ith prescnt emplo,r'ntent. lisl in reverie:

S

N
Narne & address of
ernployer
( Govt. /PS1.l/M i nistryl
Deparlrlcnt/an1.'
othcr'

Designation,
Pay or Scale
of pay (,Pay

in Pay
Matri.r ,t

*Also indicate SI. No. in above., rvhich is equivalent to Additional Secretarv/District
.ludr:ciAddirional I)isrrict Judge/Major General (as applicable ,,ia.r- ,ir.
qualitication ) or above

Residential Ofticial
Pennanent

Mobi Ie/Plrone No.
F,rtrail

Division/ % of
marks obtained

Academic
Distinction

Subject/
Specialization

Period of, Service Nature of
worU
experience

Ilrom To
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88. for the experience as professional record in chronological tlrtler starting rvith
present engagement. list in reverse:

Sl. No Details of
Prot'ession

Period
Service

of

Fronr 'l'o

*Such as Administration /Senice matters /Judicial or Quasi-Judicial
/Criminal /Civil /Taxation /Company Aftairs /Environmental matters
ffiuance iAccountancy /Economics /Business /Commerce
/Ivlanagement /Public Affairs or any other as may be applicabre.
Engagement with Government. if any, may be indicated.

Nature ol'
work
donc*

9.

t0.

11.

12.

13.

14.

15.

16.

Date from which drarving the pay
scale: in the grade of Additional
Secretary/ ' District
Judge/Additional District Judgc/
Ir,lajor Ceneral ro thc
Cor.errunent of India L)r an,"-

equivalcnt rank (u,hercver
applicatrle).
Write up on adjudicating
experience : olthe applicant (200
rvolds) [Wherever appl icable]
Experience alongwith brief write
up in handling : Details of Such
cases before relevant
Courts/Tribunals/ (Reported
CasesAJnreporlcd Cases) [if
applicablcl
Proof of experience, including
Enrolment/Registration No. As
an AdvocateiCA etc. [For
candidates other than Govt. or
Judicial Officersl :

A.rlrual income along r,vith copy
of : Iatest tTR [For Candidates
other than Govt. or Judicial
Officersl
Write up on 05 major
achievement : (200 words each)
Awards/honours/publications, if

any:
Affiliation with the professional
bodiesl institutions/societies/or
any other body, including
political party.
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.Additional information, if aty,
which: You would like to
mention in support of the
application ftlr the post.

DECLARATIOh{

'1.. I certifr that the foregoing information is conect and complete to the best of
knowledge and belief aud nothing has been concealed/ diStorted. If at any time
I found to have concealed/distorted any material inf uuation; my appointment
shall be liable to summary termination without notice.

2. I shall not withdraw' my candidarure after the meeting of the Seleetion
Cornrnittee.

3. I shall not decline the appointmenr, if selected for appointment.
4. I shall join rvithin 30 days from the date of issue of order of appointment.
5. I am aware tliat iu ease I violate any of the cond.itions mentioned at SI.No.2 to

4. the Governntent of India is likely to debar me for a period of tluee years for
consideration for appointment outside tlre cadre and in any Autonomous
Bod y/Statutory Body/Regrlatory Body.

17

Place

Date:

Signature of the candidate

i

l.
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Annex-ure-II

CER'TIFICATE TO BE FURNISHED BY THE EMPIOYER/}IEAD OFOFFICEIFORWARDING AUTI{ORITY

l' Certified that the parricurars furnished by shri/smt/r(um-----
--r;--- - -- ---- ---*----are correcl and he/she possesses educati onal qual ifi cati onsand experience mentioned in Annexure-I.
It is also certified that there is no vigilance/ disciplinary case either pending ortrei,g contemplated against himlheiano vigiiance 

"r.*** issued by cvo inthe enclosed Annexure (IIf .

His,4rer integrity is cenified

Seal & Signature ofthe Cadre Conuolling Authority

)

3.

4.

5.

t

No major or minor penalty was imposed oa Shri/Smt/Iftrnrr-;--!--*---*--;!------

The up-to-date attcsted
the last 10 years period.

(each photostat copy of
of A,CR/APAR of the las five years
should be itr respeot of

herewith. "
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PARTICI.JI.ARS OF THE OFFICER F
Annexure-lll

OI WHOM VIGILANCE CLEARANCE ISBETNC SOUGHT
(T'o be furnished and sigred by the CVO or HOD)

Father's name :

Date ol'Birth :

Date ol'retirement l

Date ot'entry into service
Sen,ice to which the officer
belongs :

inclrrding batch lyear/ cadre
etc. . wherever applicable
Positions held (During ten
preceding years)

S. No Organization
(name in tull)

7

I

9

Whether the officer has been
placed on : the agreed list or
list of Officer of Doubtfirl
Lrtegritl, (if yes. details to be
give n)
Whether an)' allegatir>n of
misconduct : involving
vigilance angle was examined
against tlre officer during the
lastl0 Ycars and if so wirh
u lrat result (* )

\\'lrether tin1. punishmenl was
awards ro : the otficer during
rhe last l0 1,ears and if so. the
date of imposition and details
o1'pcnalty (*)
Is any disciplinaryi criminal
proceedings : or charge sheet
pending against the officer as
on date (if so, derails to be
fi.rrnished. incltrdi ng reference
nurnber. jl any of the
Conrnrission)

l0

lr

Designation
& Plae,e o{'
Posting

Administrative/
Nodal Ministry/
Department
concemed (in case
of officers of PSUs

From To
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on

(*)

(*) rvigilance clearance fud been obtained frorn the commissionin the p,st' the informatron *uy b" provitred fbr the periocr
thereafter

Date:
INAN,IE AND SIGNATI ]RE,;

-

ro

I

I

I

I

t2
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